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ORDERS OF THE TRIBUNAL 

Hea1iir.P.iIohar1ty, learned counsel 

0 

aeariflc! for the Applicant and Mr.U.E.iiohapatra.. 

earned Addi. tariding Counsel appearing for 

he Resporiden bs. 

Only prayer of the splicant in this 

Original Application is that the services of the 

plicaflt be regularised in the post of LD.i.A 

usua Branch Post Office. In reply 

t this, the learned Addl.$tandi-ng Counsel, 

appearing for the Respondents has sulxaitted that 

tb provisional appoinneflt of the Applicant Was 

Li ade to the post of EDcUmEiYiC on account 

of the fact that the previous holder of this 

post Shri MN.Mohanty, who Was appointed as 

DEPM Susua B.O. on provisional basis, could 

not be appointed on regular basis. He has 

however; submitted that the Respondents had 

to carry out regular selection for the post, 

in pursuance of the direction of this Tribssl ' 

in O.1k.No.185/94, which has also not ~t 

so f. lir. UB,iohapatra, learned 

Counsel appearing for the 1.es7ondtS has fur 

3jn1ttd that in-spite of several attnpt5 made 

by him, he has not been able to obtain any 

informh;iofl from the Respondents regarding 

aifficulties faced by then in completing the 

repular pointnent to the post of E)BP1. The 

fact renains that unless the Respondents are 

able to make regular appointent to the post of 

sa3PL?i, it would not be possible for then to 
e 

make regular ainnoint,qent to the ros of 
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Is the present. Eb2 	usua -.0. 3iiri 

continues Co hold lien to the post o iIiC 

in view of the above facts and circunstancos 

of the case, we dispose of this Original 	t 
Dp1ication with dirctiori that the Respondents 

Thould make regular 'poinbnePt to the post of 

iDBPM, Susua D.O. within a period of 120 days 

from the date of receipt of this order either 

hrQugh public notification of the vacancy and 

eIect suitable candidate, or by assessing the 

suiiability of the present bolder of the post, 

keing in view the fact that he has already 

ten ioicd 	ci. 	ncol?4., and thereafter 

:J.ao caze r:J IJ 	 to the post of 

C after oDrisidering the fact that the present 

bolder of the post i.e., the plicant has 

acquired 09 years of eerience in the post. 

Until the appointments are made, the present 

arpointhents should continue. This Original 

application is disposed of accordingly. No costs. 
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